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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. 327/! 

DATE OF DECiSION 	16.O3.1 

r: r et1tb0ner 

Advocate for the Petitioner [s 

Versus 

ut13y)r1 	11.1.1- 	 L. 
	 Respondent 

ir. 	 Advocate for the Respondent[s 

CORAM 

The Hon'ble Mr. 	V. 	in crL.cnin, 1tce 1Id1r1'ar 	 * 

The Hon'bfe Mr. 	
£\d(lpd1, Nber J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? " 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 	' 



-:2;- 

Keshavlal Veijibhai Vasvelia, 
amPat Advocates, 

Shriji Towers, 2nd floor, 
Opp. Old Bus Station, M.G. Roads  
Junagadh. 

Srnt. Pushpaben Harsukhrai Bhatt, 
26, Nagrik 3ank Society, Near 
Madhuram Society, Timbavadi, 
Junagadh - 362 001. 

Aim. Zarkhna Harsukhrai Bhatt, 
26, Nagrik Ban. Society, Near 
Madhuram Society, Timbavadi, 
Junagadh - 362 uUl. 

Milan kiarskhrai dhattLi'jjnor), 
26, Nagrik iank Societ, Near 
Madhuram Society, Timbavadi, 
Junacradh - 362 001. 

ikija harsukhrai .i3hatt.Minor), 
26, Nagrik sank society, Near 
Madnuram Society, Timbavadi, 
Juna.:adh - 362901. 	 ... pp1icants 

(cjvocate; Mr. '.v. iampt) 

Viu3 

. The Union Of india - through the 
Unaer ccrctdry to '-govt. of in.ia, 
Ministry of .felecommunication5, 
k?arliament Street, Nev: Uelhi. 

2. The i)irector General, 
Department of Teiecomunications, 
iG. ii Section, arichar ihavari, 

IN ev,,  Lielhi. 	 ... Respondents 

dvocate: Mr. -i'.Lk illllreshi) 

UKtL ORLJR 

327 
DateJ: 

.Per: ioriole Hr. V. Ramakrishnari, Vice Chairman 

have hearci. r. Kurni for ie resporiden;. Mr. 

ipat iz not present even tbougL; h wa informed of the date 

ContcI.. .3 



-. .- .._ . 

and he acknowledged the saute. in the facts . rhc case, we 

are 01 tfl view that we can di-sose of the U- on the oasis 

of the mteraals on record and vritn the assistance we have 

received from r. uri. 

2. 	inlEi first applicar.t Joinea as an Engineering super- 

visor and has been promoted to T.i.3. Group lI• 'he second 

aoolicnti Js the aegãl heirof one Jhr1 H.. iinatt Lwo alSO 

had been promoted to T.L.5. Group '3'. ilie relief sought 

for is that they siould ce accoraca the d.eented date of pro-

motion in l.t.. Group B' from the dale on ehich the offi-

cjai passed the quuiifyin examintion in consonance with 
? 

the provisions of Rule 216 of i ianuat ciS interpreted by 

the 11anabad righ Court in trie case of 3hri 	Lal and 

3bnJ- dni-i Mohani. 

30 	i-he i1ahahad high Court in those cases had held that 

seniority would. be determined from the date of passing the 

cua1ifyiny examination. rhe Jeparwtent had taren the matter I 

to the supreme Court Dut the $upreme Court had dismissed the I 

The directions 01 die 11ahaoad aigh Court were imple- I 

merited in those cases.uhseiucnt1y, similarly situated 

emplOyees had approached the Principal Senich in a nurut:>iir oi 

Qrigindl aLJ 1icatioris which were disposed of on 21.4. 1 

die rihuna1 had held that the decision in the case of 5hr ,  

al and Onij aioaan end jud.gement 0 the Tribunal folio 

ing the said decision constitotes çjooa law and snould oe 

followed in aimilar cases. it also gve certain conseceen- 

t.ial directious. This also was challened belore the dupre 
(\j 

Court but the upreme Court upheld this order wits a stipu- 

- 1 	Coned. . . 
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4 	 lation that arrear could roa oc .iven to persons whose 

seCiJority Q C t5 upgraaed on the bas of the elction. The 

epartment had 7roceeded to issue a general circular dated 

28.8.92 as at .-nnexure R-2 to give effect to the Court 

decisions in this reuard. 

4., 	iir. iureshi informs as that this process has since 

been completed and revised seniority list !-,as he.n  finalised 

on the bdsiS of the principles laid down in the case of 

P.M. lal and 'irij c4ohan. he 	Says that in v±e of the 

upreme Court decision, no arrears would be available to 

jrsons whose sen iOrJ.ty gets upgraded. 

50 	in the l±ht ol the position as brought out above 

and in the context of the cia-velopments wilca have takcen 

place after filing of toe aplication, the .1epartient's 

instructions to comply with the Court directions has taken 

care of the relief sought for. 

6. 	.i.he O is therefore finally disposed of as i-nfruc- 

tuous. i'Q Costs. 
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1. Ramakrishnan) 
Vice Cha.trrrari 

flh i 

.P.C. kcannan) 
ïiber J 

  

  


